
                                                         LISTED ON 30.08.2013
COURT NO. 4 
ITEM NO. 34  

SEC.IVA
           IN THE SUPREME COURT OF INDIA
            CIVIL APPELLATE JURISDICTION

PETITION  FOR  SPECIAL  LEAVE  TO  APPEAL  (CIVIL)  NO.  29736  OF  2011 
WITH PRAYER FOR INTERIM RELIEF

Akash Thr. Father & Legal Guardian  ...PETITIONER
                        VERSUS

Joginder Singh & Ors.  ...RESPONDENTS

 OFFICE REPORT

The matter above mentioned was listed before the Hon'ble Court 

on 21.10.2011,  when the Court  was pleased to pass the following 

Order:

”Delay condoned.
Notice.”

Accordingly, show cause  notice was issued to all the three 

respondents  on  3.11.2011  by  Regd.  AD  and  dasti  in  addition  also 

issued  to  the  Counsel  for  the  petitioner.  Ms.  Manjeet  Chawla, 

Advocate has on 24.10.2012 put in appearance on behalf of respondent 

No. 3 and has on 4.6.2012 filed counter affidavit and the same has 

been included in the paper books. Neither AD card nor unserved cover 

containing the notice has been received back in respect of Respondent 

Nos. 1 & 2. 

Service of show cause notice is not complete on Respondent Nos. 

1 & 2.

It is submitted that pursuant to Ld. Registrar's Order dated 

16.12.2011, show cause notice was issued to Respondent Nos. 1 & 2 

through District & Session Court and dasti in addition on 19.1.2012 

and a service  report  dated 30.1.2012  has  been received  from the 
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District & Session Judge, Indore, M.P stating therein that Respondent 

nos. 1 & 2 could not be served as they have left the said address 

since last three years and their where-abouts are not known and the 

Counsel for the petitioner has also not filed the affidavit of dasti 

service. 

Thereafter, the matter was listed before the Ld. Registrar on 

3.8.2012 with an office report dated 1.8.2012, when he passed the 

following Order:

“The learned counsel for the petitioner 
says that they want to delete respondent 
Nos.1  and  2  and  will  file  appropriate 
application  at  the  earliest  since  they 
have  yet  to  receive  the  affidavit  for 
such application.  
List before the Hon'ble Judge in Chambers 
after 16.8.2012 either for adjudication 
of application, if any filed for deleting 
respondent  Nos.1  and  2  or  for  non-
prosecution against such respondents.”

It is submitted that pursuant to the Hon'ble Judge in Chamber's 

order dated 23.07.2013 respondent nos. 1 and 2 have been deleted from 

the array of the parties. Cause title has been amended accordingly.

The matter above mentioned is listed before the Hon'ble Court 

with this office report.

Dated this the 27th day of August, 2013.

ASSISTANT REGISTRAR

COPY TO :  Mr. Saurabh Trivedi, Advocate.
Mrs. Manjeet Chawla, Advocate ASSISTANT REGISTRAR
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